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1. Whether the reporters of local newspapers may
be allowed to see the judgment ? Yes

2. To be referred to reporters or not ? AO

3. Whether His Lordships wishes to see the-
fair copy of the judgment 7 Yes




MR oK, PoACHARYA, VICE.CHATIRMAN, This case came up for admission and hearing
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to-day. In this application under Section 19 of -the Administrat iw
Tribunals Act,1985, the petitioner prays to quash Annexure-9 andg
to direct the respondents to regularise his services during the

leave period. i
- From the pleadings of the parties I find that the |
petitioner had availed leave for some time and prayed foiquWi%L!
Extraordinary Leav€,tdtthe competent authority. The competent ;
authority vide Annexure~9 dated 23rd September,1991 stated i
that without medical certificate gramt of Extraordinary leave

cannot be considered. The petitioner is therefore directed

to file medical certificate before the competent authority

who is directed to reconsider the matter and pass orders
according to law. The period of leave avaéiled by the petitioner
after being granted be also regularised according to rules.

3. This order is passed after hearing Mr.Ashok Mishra,
learned Standing Counsel and Mr.L.Herenj, Ass—istant welfare

Commissioner,labour Welfare Organisation,Barbil,Keconjhar.

4. Thus the application is accordingly disposed of
leaving the parties to bear their own costs.
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